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Toed* United. apeundarabad, for the 
year 1874*75 along with the Audited 
Account* told tae comments of the 
Comptroller send Auditor General 
thereon, under sub-section (1) of sec. 
tloa 618 of the Companies Act, 1956. 
rPlaced in Library. See No. LT-10514/

Rcvikw amh annual Report or Nation- 
M» Pbojbcts Construction Corpora-

tion Ltd., New D*um for 1974-73
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Stnmnt (Amendment) Rules, 1976

THE DEPUTY MINISTER' IN THE 
MINISTRY OF COMMERCE (SHRI 
VJSHWANATH PRATAP SINGH). I 
1» »  to lay on the Table c  copy of the 
Rubber (Amendment) Rules, 1976 
<«mdi and SpgMilt versions) published 
in K « W r  No. GAR. 241 in Ga- 
aptte of M ia  data* dp  21*t February, 
DRW. under sub-section (S) of section 
1* <4 t|p ft$*«er Act. 184?. CPtaaai
«* w m v *  sm  Mo, Lt-iQwo/Tsj.

\ LfiMk,

12J* hrs.
COMMITTEE ON ABSENCE OF MEM-

BERS 
TwenTY-rtrTH Rs po r t

SHRI PUHUSHOTTAM KAKOO- 
KAR (Panjim): I beg to present the
Twenty-fifth Report of the Committee 
on Absence of Members from the Sit-
tings of the House.

COMMITTEE ON PUBLIC UNDER. 
TAKINGS

EzcHTY-rtBST Rep o rt

SHRI DAMODAR PANDEY (Hazari- 
bagh): I beg to present the Eighty-
first Report of the Committee on Pub-
lic Undertakings on Action Taken by 
Government on the recommendations 
contained in the Sixty-seventh Report 
on Fertilisers and Chemicals Travan- 
core Limited

12.0S hn.
STATEMENT RE. AGREEMENT 
BETWEEN INDIA AND SRI LANKA 
ON MARITIME BOUNDARY IN 
GULF OF MANAAR AND BAY OF 

BENGAL
THE MINISTER OF EXTERNAL 

AFFAIRS (SHfcl YESHWANTRAO 
CHAVAN): I rise to place before thet 
House the two agreements that have 
been signed with Sri Lanka on 23rd 
March, 1976 in New Delhi Tile first 
Agreement relates to the Maritime 
Boundary between India and Sri 
Lanka in the Gulf of Manaar and the 
Bay of Bengal and Related Matters. 
Consequent upon the signing of the 
Agreement, there was also an ex-
change of Letters regarding the regu-
lation of fishing by Sri Lanka Ashing 
vessels in the Wadge Bank. This Ex-
change of Letters also constitutes an 
agreement between the two countries.

Tife nMrttime boundary betqrefep 
India ai*& S*i im ka to the Pal* Baqr 
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in June 1974* With the Signing el


